
FIR NO. 168/20
P.S. Model Town

31.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh.  Ajay  Attari,  Ld.  Counsel  for  accused,  through

video conferencing.

This is the bail application of accused Sanjay S/o Ram
Sanehi. 

It  is  submitted  by  Ld.  counsel  for  the  accused  that
accused is  falsely  implicated  in  the  present  matter.  There  is  no
recovery made from the accused. Accused is a sole bread earner
and has clean anticidants. 

Per  contra,  it  is  stated  by  the  State  that  accused
robbed  the  mobile  phone  of  the  complainant  and  when  public
caught  him red  handed he tried  to commit  suicide in  the police
booth.  Recovery  of  stolen property in  other  cases is  also made
from the accused. If accused is release on bail he can indulge in
similar offences. 

Heard.  Charge  sheet  is  already  filed  in  the  present
matter.  There are  no previous involvements  of  the accused.  No
purpose will be solved by keeping the accused in judicial custody.
Accordingly,  accused is  released on bail  on furnishing personal  bond
and surety bond in the sum of Rs. 20,000/-  subject to the following
conditions:
(a)  Accused Shall join the investigation whenever called to do so.
(b)  Accused shall not commit an offence similar to the offence as          

aforementioned.



(c)  Accused shall not influence the witnesses or tamper with the evidence
and shall cooperate in the investigation.

Copy of this order be given dasti to IO and Ld. Counsel
for the accused and one copy be also sent to Jail Superintendent
through electronic means. 

(NEHA GUPTA SINGH)
Duty Metropolitan Magistrate(North)

Rohini Courts/31.05.2020



FIR NO. 178/20
P.S. Samai Pur Badli

31.05.2020

In Court through video conferencing.  

In  view  of  the  direction  issued  to  curb  imminent
threat of pandemic covid-19. Application is heard through Video
Conferencing by Cisco Webex.  I have received physical copy of
the application as well as reply of IO.  Ld. counsel has agreed to
Video  Conferencing.  All  the  stakeholders  of  the  present
application has now joined the  Video Conferencing.

Present: Sh. Lokesh Kumar, Ld. APP for State. 
Sh. Ansar Ahmed, Ld. Counsel for accused, through 
video conferencing.

This is the bail application of accused  Mohit S/o Om

Prakash.

Accused is in JC since 20.03.2020. It is submitted by

the Ld. Counsel for accused that accused is falsely implicated in the

present  matter.  Nothing  was  recovered  from the  possession  of

accused. 

It  is  submitted  by  the  State  that  case  property  is

recovered from the accused. If accused be released on bail, he can

indulge in similar offence.  

Heard. Recovery is already made in the present matter.

Accused is in custody since 20.03.2020. Charge sheet is already

filed in the present matter. There are no previous involvement of

the accused. No purpose will  be served by keeping the accused

further  in  custody.  Accordingly,  accused  is  admitted  to  bail  on



furnishing  personal  bond  and  surety  bond  in  the  sum  of  Rs.

10,000/-.

Copy of this order be given dasti to IO and Ld. Counsel

for the accused and one copy be also sent to Jail Superintendent

through electronic means. 

(NEHA GUPTA SINGH)
Duty Metropolitan Magistrate(North)

Rohini Courts/31.05.2020


